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(b) if so, the reactions of Government
therets,

(c) the total number of workers ren-
dered jobless owing to the closure,

(d) whether Government sre having iny
plan to take over the nmull through the Nati-
onal Textile Corpoiation, and

(e) 1if not, the reasons therefor ?

THE DLPUTY MINISTFR IN THF
MINISTRY OF FORIIGN TRADE (SHRI
A C GLORGL) ta) Yes Sir

(b) (d) and (¢) An Investigition Comm-
1ittee has been appointed under the Industries
(Developn ent \nd Rcguluim) Act to cn
quire into  the iffairs of the mill  Fut her
course of actiyn would be considered on
receipt of the report of the Commitice

(¢) About 1200

1203 hrs

CALLING ATTENTION TO MATTER
OF URGLNT PUBLIC IMPOR-
FANCE

REPORTPD K1l LING IN PRISON OF
FIVL PO ITIC AT PRISONIRS IN
ALIPORE SPICIAL JAll

SHRIH N MUKELRIJFE (Calcutta—
Nor h East) I cul the attention of the
Min ster of H>mu Affurs to the following
matter of urgen publc mmportince and 1
request that he may make a statemeant
theieon

¢ Reported killing in prison of five
political prisoners m  Ahpore Special
Jail, Chicutta during the alleged jail-
break atteiapt on the 11th July, 197} °

THE MINISTFR oF STATE IN THE
MINISTRY OF H"YME AFFAIRS (SHRI
K C PANT) Mr Speaker Sir, on 111h Julv
1971 al about 10 (0 AM, while a hand cart
belonging to the tcod Contractor was
coming ottt of the Alipote Specal Jul
Calcutta the cart puller knocked at  the
inner gate, dbcut 40 under trial prisoners

JULY 14, 1971

pohucal prisoners in 156
Ahpore Special Jal (CA)

rushed at the gate of the jail and struck at
the Warder on duty with a sickle snatched
from a prisoner who was cuitshg grass
mside the jail A section of the under-trial
prisoners also tried to enter the Jailor's
office 1m search of the key to the outer gate
On¢ Head Warder who tried to prevent this
was attacked by the mob and s
severely mjured Though the rioters could
not get the heys—they succeeded in picking
up z Indder kept be ween the two gates for
use of the electrician and after hitung a
Head Warder on duty with an 1ron rod,
four prsoncrs suctceded n scaling the
perimeter wall and ¢scaping from the jail
They were, however, tmmediatelv re arrested
by the Warders

The jal alarm was immediately sounded
and when the jul (flicials ard the guird
staft tried to prevent the attempt of the
rioting under trial prisoners o  escape
en masse they attacked the guards with
tron rods sichles «te The guairds had to
open firc in scif dufence resulting in the
death of three prisoners on the spot  Of
the five other puisoncrs who recerved njuries
in the firing and weie sent to the Police
Hospital thiee died 1n the hospital The
remainIng {wo dare progressing

In the incident one Head Warder and
four Warders were injured and all are in
the hospital  The injuries of the Huad
Warder and one W rder are serious

SHRI H N  MUKERIEE The
agony 1n Bengal seems to be taken for
granted in the rest of Indiv but this kind
of thing shculd make Parhament sit up
This Jitest jail break incident 1s not some-
thing new It 15 perhaps the fourth or fifth
m the seres 1n West Bengal  In Dum Dum
ja1] a couple of months ago 1t happed on
even a larger scale Adminstrauve farlure
of this kind just cannot teach a jower level
und we are supposed to have a responsible
Government

1 wculd like to know how 1t was that n
broad day light—-we have been given a cock
and bull story— some 40 prisoners allegedly
aimed with kmves and iron rods~ he talks
about ore skkle and then n the plural
and iron rcds— all sorts of implements ,
that do not form part of the ya1l equipment,
Iam sure How 18 1t that 40 pnisoners
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assembled behind the trap gate without
attracting notice, at 11 O'clock in the
morning got it opened by the sentry in
charge, and then found a ladder haady
which they could use to climb the boundary
wall and jump ? 1t is a drama which looks
like having been very well rehearsed before
it was staged. It could not have happened
without some sort of co-operation from
some of the jail staff, Is this kind of
incident provoked by certain kinds of a
forethought malice, I do not know. What
has happened to the cnquiry said to have
been ordered recently after the jail break n
Dum Dum where the Divisional Commis-
sioner was asked to produce a report and a
high-level commitiee including the Home
Sccietary were (0 make comments on it ?
What has happened to that report ? Or,
are there mystic  excrcises  to remain
entombed in the Government files ?  Young,
ardent hives ate extinguished by shooting and
the Government arc trying to justify the
shootings and beatings-up with what are
pethups  delibesately  enpineered incidents,
When  shall we see an end to  this
ciiminal bungling 1n the jay] administration?

1 would hkc the Minister also to tell us,
since much bigger things than tightening up
the jail adnunistration are involved, on
account of the fact that- call them Naxalites
or whatever else—there arc a large numler
of young recple, sk and disgusted with our
pohtics and ¢conomy, who have plunged
headlong into a fight, Trey might have been
misguiced but they ready to give their lives
as well as 1o take them. Will the Government
desist from the self-defeating ine of trying
to kill them off, or, will efforis be made 1o
tackle them politically, to treat this asa
scrious movement, to respect theis  reckless
courage and tremendous resourcefulness ¢nd,
if possible, wean them .way fiom thesr
mistaken ways, if that 1s possible,

1 say that the Prime Minister, supposed
to be in charge of West Bengal in particular,
has sneaked away. I do not know ; will
she try to get the radical elements supposed

, 1o be in her ranks (0 be ulilised in the
{ purpose of having a dialcgue with the ardent
young revolutionaries Fowscever misguided
they might be ? Would the Prime Minister
fask  ter latest subedur in West Bengal,
Shri Siddhartha Shankar Ray, 1o 1ake it up
Ll @ pricrity job ? Thus kind of thing bas
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gone on for far too long to be suffered by
the country in silence, You are punitive
against your people and you try to be
persuasive with Pakistan and its patrons in
the Pentagon. This kind of monstrosity in
admimistration, no responsible, representa-
tive government can never tolerate, ne
Parhament could ever tolerate, It snust
have a stop,

That is why we want some satisfactory
answer and pot the kind of cock and bull
fabrication which has been supplied by the
Minisier’s minjons in Weost Bengal, This
kind ol statement is not worth the paper
it 1s wrilten upon. I want to be satisfied
in these matters. I am not speaking only
tn my ndividual capacity ; Parl'ament will
have to be satisfied, When six people, young
people are killed—political prisoners inside
the jail, —where the balaace of arms and
authority is on your side all the time, you
kill these people, or you give them
facilities 10 do some damaging tricks,
because you arc having a provoked business,
You are provoking these incidents in order
to get an opportunity for killing off some
of 1hese reople, You do not have any time
for poliucal dialogue wnh them, If Shri
Siddhartha Shanker Ray is geing to have any
1aivon d’ctre for his presence in this House
or in the country, something has (o be done
about i1t by the Prime Minister,

I take veiy serious objection to the
Prime Minister not being present here.  She
was here Gll cnly a minute ago, and she
goes away. | say deliberately she sneaked
away when tlas thing came up, This is
disregard of the House ; this is contempt of
the House ; this s disrespect to the
problems of West Bengal, and if she goes cn
playing with the problems of West Bongal,
she and her like would have (o pav tle
penalty,

SHRI K., C. PANT : Sir, my hon,
friend has scferred to the statement which
I rcad. He has colled it a cock and bull
story. He has asked me to give satisfaction
to him, It is in an attempt 1o give satisfac-
t.on to him that 1 have given a detailed
statement based on the mformation with me,
1 reaily do not know how 1 can give him
satisfaction ol.er than this. So far as the
incident gees, 1 have given the details. He
says, this could have teen rcherried tefore
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1t was staged It might have been rehearsed,
I do not know Such incidents are some-
times rehearsed also

As for the staff bang nuxed up it being
deliberately entinecred and the opportunity
being used to kill them off, the facts speak
for themselves  Forty under~trial prisoners
attacked the warders, got through the mner
gate and some of them got hold of a ladder,
Some tried to go into the Tulor’s office
Some scaled the wall but were re-arrested
All these things are there It would be
surprising 1f the warders had entered into
a collusion with them and got themselves
beaten up and are now lying in the hospital
e should see the whole thing from the
other side also  There 1s ny cooking up of
injuries of people who were hit with 1on
rods and sickles These are all facts I
am sorry for the loss of even a singc lfe,
but 1 did expect a word of sympathy from
Prof Mukeriee for the warders, who were
njured 1 the course of performance of their
duty  (Interruptions)

SHRI S M BANERIFF
Nobodv was kitled

(Kanpur) :

SHR! K C PAN1 Must a man be
killed to get ssmpathy ?  ([nteriuptions)

SHR! S M BANERJFF In Midna-
pore some prisoners were told that they
have been grinted bail but were shot dead
when thay .amie out

SHRI K C PANT let me say that
they were chatged for  Most of them were
arrested under Sec 302 IPC, 1¢ for murder
I only want Piof Mukerjec to see these
things 1n the propcr perspective 1 do not
condone i, but 1 want to point out the
grounds, the crimes, for which they were
charged

Then, he asked about a report I do
not know which report he was relerring to
But the Commissioner, Presidency Ihvision,
was appointed to enquire nro the ncidents
m the Presidency Jail and  Berhampole
Central  Jul He has submitted a
report which 1s now under consideration
Further actton would be tiken afer it s
considered  Pr sumibly that s the report
he was reterring to
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I would oaly like to add that so far as
a dialogue with these elements or any
political elements 1s conczrned, all elements
on this side of the House are always
prepared for a diilogue, provided some-
thing useful can come out of the dialogue
This 18 4n open dumocracy, 1n which the
method of dialogue 15 always used 1 would
mmvite my hon friend and all scctions of
this House to have such a continuous
dialogue, to condemn violence and to
reinforce the values of dumocracy, so tlat
the erning youg men can come back to the
right pith

oY e femie wat (1) @ wraw
wgigr afead g ¥ bar swar & fr
w177 M7 s7aeqr AT FN7 gAY
A1 ma fzaA ATF eeAId AEare
YT auradt §Y = JA B frar &
for 1€ gverr sngtyr /fY §—F @@
o S awr fagedd 8o gramT A
fed) Ty &7 75Ty &, ff) ewAT H
T a7 FAT FAAT & u@r et
FITNN H FIA A AT AWGL 7V AT
wifas gY 1 w1 61 AIEEy @i #5197
AT T H{ATL, THEH AGET A A
? AT Fem AraIT AT 9T QWL T
faa st gaey guw oA & fo¥ fog
T ¥ FE-Tda gW IsEmy v
bar ApgA €17 oy ¢ i S9Y <uY g A,
Y AT qF TIAT AT |

g9 feafg & Y 7% ara =7 &, a3z
ag ¥ 5 wa s A Arzar g & war
g1 frgh dta AT ¥ s a8 W
MY FrITX Y wERFAr F KW FE
FRAT I A I3 A | qAgT Fw
Y gzar nw WY gz @ fae® Yar s
t f5 27 ag gEqe & NY A< ofadr
Fme § o g § W, Juk Ay uw
glratfoa ggaex §, frad woifas 2ot
T E1 a1 q&d &1
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et feafy & & wod qregw § A
wgew § oA wgar g fe war ag @
@t ¢ % afvwdl) Sme & @) o5 &) <@
g saw Y uaNfaFasisragw g ?
afz d@T & aY T ¥ qAN N FwEQ
fFaga AT &, foawr o gaaell &
Ty, T TEAS F Y qq ...
(sameT) .. quT 57 T § e & o
FEFTT X ¥41 39 IS &7 Gasr fegy
g, a0l g @A ¥ Few Y deh
feerat 7 W & A ft w@ew ¥ o
Rz A ey g fs 7 wemd gfrdfaa
%2y 41, w7 I w0 gz «gar v folws
2T maA-Ae ¥ gaay fxar aqr, gad
g6 T R T NT FgF ¥ M —sAYy
s wifeT Avar § fe a7 g2 gfradfaa
a1 | SEF ¥ 9y g1 a1 W@ §, Ay
3 rar @ gifge Sar § fr afved) darer
¥ ot wfrEn-sradaq g gar ¥, gany
EL W) AT AT H AN Fr 59 &
g war § &6 afewsl ow A gfeg
M5 AW s Q@_g s ¢ oW
%) gizris A AvY F & Ay afzar WY
agrar AW E I AU g anQw § FF Ry
| snyaT 3w ymA ¥ wfas ga faa

ymy  # ot witfreg et X 0E
LK A

& g w0 oft § wtw wvar A ag
Ty NN & faerg @l s S
RN aMfaw &0 7 ¥ My oW o W@
A & faww, o gfee Wi Ja
NP & qroen o o §, wgles wd-
T ST F g7 A feferg FAF Ay
sy

ol g W ot epawge Iw &
W W R ¥ Al qw W R I W
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a7 g af g, wr 4g 9w falE
gfewr ST ?

sy o) 71T W gw gwa 9T N
fawre 30 fe uaitfas afxat & fou
HET T I sqavar Y, WGP GIET &7
g1 wwey g 7

st Foor W oW weqw o, §
Aty wxer ¥y fasar ®Y awwar g
f& mw qw ¥R ganfas aea § oY
Fars agio & s aaffa g7 a8z
T &1 aizd &, s Dfaferm-wrg-amda
% favare vy A 9d N W @)
T8 qET § ey famr ow e eIt §
a9t gt & 5 ot7 Yl ¥ A wadfas
za § faq #r fzar £ wafa & fyeqw
21 agr A gy I9 F AT AT HTAIAE
AN &, WM IT W AT W
¥1 nF gy ag A ¢ fe @t sn e oft
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¥1g & 5@ & f53 /7 #q7 35y 9 @
& 1 AT wEew w o Wi § fe s
w0 F2H F § I Gg 1 AR ardy
g grgg W agi g A @ T W W
way Iz § &g W wwAw axew o
AAFTO ¥ & gad gwEr daw § oy
wifge fasre & anend § faasy oo
3y g Al ¥ A €1 v e
Dt yaws foudimam g & fe
e faera Y 36 & fear gy W@
graey § M DI § o & w@HES
# 35 Mg FAN yraw AT g
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%} § 1w geen ¥ fafa ) ol
& fadr o &y gwT famg & ST X Ew
snergaw fasre g &)

SHRI INDRAJIT GUPTA (Ahpore)
This has become a matter of serious public
concern  because 1t 1s not  an  1selated
incident  Professor Mukeriee has already
referred to the fact that this latest 1ncident
15 only the list of a series of such ncidents
which have bien going on fo some tume
now in Berh mpore Jul, Midnipore Jail,
Dum Dum Cential Jail Presdamcy Jail and
now this Alipore Spucial Jul

According to the newspaper report in
this latest incident six boys the prisoners
who lost their lives were between the ages
of 16 to 22 I am poin ing this out because
1 feel that priconers who know that n
making o daurmined hid  to bieak out of a
sail they aic risking death or at least seriogs
injury, cannot be just anti-touial elements
Anti-social elements are penerally  quite
cowardly people Anti social clements when
put 1n Jul very scldom try tn break outn
this way  They mav be misguided people ,
they mav be people with whom we may not
agree at all politically, but I am quite sure
in my own mind that these boys who had
been trying rercatedly m a very organised
and concerted way to break out of these
aarious jails, ate certainly not anti social
elcments  Though the Minister may be
surprised or miny here may be shocked to
hear 1 personally 1 feel that any political
prisoncr has the right to (ry to break out of
Jail yust as the Government and the jail
administration hive got the right to try to
prevent him There arc ex-political prisoners,
I think sitting on that side of the House
too who, at one time, would have subscribed
to that doctrine

Now what worries us 15 that the violent
desperation shiown by these boys in this
series of incidents 1s matched only by the
savagery of the warders 1 do not make a
diaitnution be ween the two  If there 1s
violent desperation on the one side, which
has expressed itself in these armed attacks
and violent attempts to get out of jail, 1t
has been muched by equal savagery on the
part of the warders Sometimes, the
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Mmister will s1y, the warders have to open
fire 1n scf-defence and soon But 1n a
number of these cases, particularly n Dum
Dum Central Jail, many of these joung
boys, the majority of the casualtics were not
caused by firing were bouten to death by

lathis  This probibiy has led one of the
pro-Congress  dailies  1in Caleutta, The
Hindusthan Standurd, to make this

comment —

‘A better means of keeping peace in the
jails must be discovered than frantic
shootings and wild lathi charges *

Certain questions of course, have risen
in evervbody s mind  Who supp'ies these
lethal weapons to prisoners 1nside the yail ?
No answer 1s found up to today We do
not know danything about 1t On other
occasions this Government kewps on tel ing
us that the police force In West Bengal has
been anfiltrated by virious ypes of political
nfluences the pclice hive got sympathies
with one | arty or the other and they cannot
be relied upon  If that 18 truc  should we
have anv reason to imagine that the jail staff
and tle wardets are immune f{rom these
influences 7 Obviously not But nothing
hes been found up to todav  No mquury 15
held  No serious investigitien 1s made

There arc storrs, widely current reports,
in Calcu ta 1 do not know 1If tley ale true
They can only know 1f a proper inquiry 1s
hedld  While there may be elements in the
jail staff and among the jail waiders who
may bte pro Naxalites 1n sympa hy—if all
these boys are Naxalites, 1 do not kmow ,
that also he shculd tell us whe her all theso
beoys were Naxa ite prisoners ¢r what— any-
way, while onc section of the jail staff may
have pro Naxa'ite sympathies and may,
therefore, be smuggling 1n varicu, types of
illegal weapons and so on for them, there
are also 1eports that the Aara Rak:hak
Sapin, that 1s, the Union of the Jal
Wardess 1s influenc'd by another political
party which 1s well-known for anti Naxahte
views These are very serious alicgations
There aie allegations that any more of these
incidents are provoked in such a way that
the warders get a chance to carry out most
savage reprisals because of thewr political
sympathies against these young boys, even
to the extent of beating them 1o death with
lath.s Has 3t become a matter which we
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can just contemplate with this kind of an
attitude, as if we have become so callous
and we have no human fechings at all ?

Then, I would like to know what has
happened to the 4 Member Committoe which
was appointed by the lat Ministry (0 go
into those thinas and to study the reporis of
the Duvisional Commissioners.  That Com-
mittee, as | remember, was composed of the
I. G. of Police, the I G of Prisons, ths
Home Szcretary of the S‘a'c Government
and some other seniyr police  officer
Nothing has been heard further about ihe
Cormmntee, whether 1t exinuned  those
reports and whit conclusions  were  arrived
at,

What about a judicial inquiry to go into
the envire phenomenon ot what s happeniag
inside the jails 7 Is it not ume for thut ?
Iach of the incudents s bring treated m an
nwo'ated way and some kind of excuse 1s
being given as af one is nnot connected with
the other. [ think, tlns has become  a suffi-

crently serious preblem where  the endare
phenonienon should be gone nto by a
udiciat mquicy. I do not knsw  what Mr

Siddhaitha Shanhar Ray is thinking about it.
He 15 not answering questions on the subject.

Now, the Union Government is directly
responsible  for the admunistration  of West
Bengal,  They should satisfy us that this
ma'ter will not be alfowed to duft hke this
and that, without allowing furcher incidents
to occur, a judic:al inquiry will be appointed
to go nto the entire phenomenon in all its
aspects, [ am not pleading for one par.i-
cular side of the question, 1 hope, the hon.
Minisier will tell us more spec fically and
more concrerely what they propose to do. L
do not want to hear a rambling thing about
economic uplift of West Bengal, and ts
and that. All that we will disc.ss some
other time, This is a specific question about
political prisoners (rying, repeatedly, to
break out of jail in a highly organised
manner and of the most savage typs of
reprisals against them by the jail authorities
and the jail siaff. Who is responsible, on
both sides, who is playing what part ia this
should be gone into and the en'ire jail
administration will have to be overhauled
in West Bengal. You talk about overbauiting
the police administration, But you do
nuthing about it. You only talk about it.
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Similarly, I want to know what Government
propass to do about the jail administration,

SHRI K. C. PANT : Sir, it was a some-
what rambling question......

SHRI INDRAJNT GUPTA : I am ins-
pired by your ramibling replies,

SHRI K C. PANT : I{ my hon, friend
had not prefaced his question with the state-
ment that any pohtical prisoner has a right
to break out of jarl...

SHRIL INDRAJIT GUPTA : That is my
view, you necd not share niy view,

SHRI K. C PANT. ... I would have
thoueht he was eapiessing concern about
prisoners  bieaking out of jail aud that he
wanred the Government to  take steps to see
that the jyul administration 1s  improved so
that such incidents do not recur, But in
view of the preface made, I do not feel......
tluie ruptiom) 1 do nn know wheher he
wants us to  pay attention to  the jail admi-
nis.ration as o fuciinate escaping of  priso-
ners. | 1cally do not know. [ am amazed
that a responsible Member of Farliament
shouid have made a statement which-
amoun's 10 eacouraging prisoners to  break
cui of jiil.

SHR1 INDRAJIT GUPTA ! You are
encouraging them (o bre k out.

SIIRI K C PANT: Society has put
a cortain responstbility on the jiil adminis-
tation,  Oa the floor of Parliament, to say
that the admnistrators who are in-charge of
jairs and pohico should be told that it is not
thetr duty and that it is the pght of the
prisoncr 1o break out of jail is amazing. It
15 & duty impostd by Parhament itself under
the law which st mikes, Therefore, this is
an amazing statcment,

SURI INDRANT GUPTA: They are
not dving their duty.

SHRI K. C. PANT : So far as people
sitting on this side of the House are concer-
ned, he referred to them. Most of them
were in jail as a result of Satyagraha, non-
violence and most of them did adhere to
the rules of non-violence......( fnterruptions)
1n this cage, g5 I mentioned earlier, ons has
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to take note of the charges against these
people in prison. One has to take note of
the charges and these are Sections 302, 34,
148, 149 and 307 1PC.

SHRI! TRIDIB CHAUDHURI (Berham-
pore) . They are under-trial prisoners until
their guilt is established. What does the
hon Minister want to prove ? They are only
allegations,

SHRI K. C, PANT : Yes, allegations,
1 say they have under these sections.

SHRI TRIDIB CHAUDHURI : So what
(Interruptions).

SHRI K C. PANT: They have been
arrested. I am placing the facts as T know
them and ] want the House to take not of it.
Sections 3 and 5 of the Explosive Substance
Act, Sec. 148, 149 and 436 and so on,

This 1s not a question of any political
ideology, but 1t 15 a question of violence. It
is & question of attempt to murder and so
on 1 am only sorry that young men should
be misled to do this.

1 shaie the anguish of my hon friend at
tte young Ines tlat lave been snuffed out
like this But I' ck. t i} e cnimes for which they
have btecn arres'ed Look atthe kind of
things they have been indulging in. This
one has to keep in mind,

I cannot say what happened in Dum
Dum but I may assure my hon friend that
if excesses have been committed by the war-
dens or by the Police, I am not here to hofd
any brief for them, If excesses have been
committed, these reople should be punished
if they are wardens or Policemen, whoever
they may be. 1am not here to hold brief
for them and I am not hete to trot out any
justification for any excesses committed by
them. As I do not know the facts, I cannot
say.

SHRI S8, M. BANERJEE: Will you
hold an inquiry ?

SHRI K, C. PANT : Asfar as I know
of jails in UP, in most cases of a jail riot,
the jail manuals provide some kind of an
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inquiry in many of the State Governments,
1 have tried to flad out what the exact posi-
tion in the Bengal Jail Manual is. I shall
find out. I shall find out what kind of inqui-
ry has been made Ordinatily, in many
States, for instance in U. P,, the jail manual
does provide for an inquiry,

My hon. friend has said that some poli-
tical elements are provoking this kind of
thing inside the jail. I would welcome
information from him or from any quarter
so that I can seriously look into them
because this is a serious matter as he himself
said and any information I get, I shall certa-
inly look into that aspect.

On the Four man Committee, the infor-
mation I had about another inquiry, I had
placed it before the House in answer to
Prof Mukerjee. 1 do not know the Four
Man Committee’s report, | shall certainly
inquire into that and find out exactly
whether the report has been submitied and
what has been done about it, Only after
examining these reports, can we decide what
further step have to be taken, There have
been many jail breaks There have been
many attempts to escapc from Police vans
and it is a serious matter which will have
to be looked into with aview to taking necse-
sary steps,

SHRI INDRAJIT GUPTA : What about
the judicial inquiry ?

SHRI K C. PANT: We will have to
see after examination, 1 cannot say anything
now.

SHRI SAMAR GUHA (Contai) : If the
Government or the Members on that side
think that Naxalism can be Kkilled by killing
the under-trial prisoners or the suspected
Naxalites in the streets, they are sadly mis-
taken because iv may be a perverted politics.
Sir, the source of Naxalism is something
different. This source of Naxalism, I should
say, is the socio-economic malady of West
Bengal, If any of these Members visits every
fourth man in Calcutta in the basrees or in
the refugee quarters all along Calcutta, if
you go there, you see Graduates, Post-Gra-
duates, Teachcrs and Professors are all
huddled in a single small room. This Gove-
rament think of how to deal with Naxalisra.
They never care t0 go into the socio-econo-
mic malady that bas already jeopardised the
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whole life and almost, 1 should say, turned
the life of Calcutta, the urban and indus-
rial areas into beastly life there,

It is, I should say, a reaction of the
socio economic maladies that beset society.
Many doctors were there who were demand-
ing Rs. 120 per day ; after some tit-bits
by the Naxalites, they brought down their
fees to Rs. 8 and so on. Many lawers
were there who were demanding Rs, 300
or Rs. 400 and due tc the tit-bits by the
Naxalites, they brought down their fees,
1 am not supporting them, We have not
been able to cure certain ills. But in
Birbhum area, a few tit-bits of the
Naxalites brought down the activities of
the black marketcers. 1 am not supporting
them.

MR, SPEAKER : What about the Call
Attention motion ?

SHRI SAMAR GUHA : In many areas
the police and the laws which are to
operate, are not operating The poor
peasantry are there who do not get help
from police and the laws. The help comes
from the tit-bits of the Naxaties. What
1 aaot to say is that the Naxalites have to
be combated at the political level, and we
have immediately to deal with the economic
maladies afflicting West Bengal. Only then
we will be able to check these ills,  Alipur
jail incident is not a sudden incident. It
started in Octcber 1, 1970. There were
previous incidents of jail-break at Asansol,
Siliguri, Berham: Presidency Jail, Midnapore
jail, Dum dum and now it is Alipore jail,
Many undertrial prisoners cscape from police
lock-up, 1 will give you figures Abcut
90 under-trial prisoners escaped and 57
prisoners escaped from police  lock-up
and 35 so0 40 under-trials lost their lives
as a result of shooting and merciless killing
by the wardens of the jail. The Minister
himsels sajd they have been arrested on
chargc of murder, killing and assault and
rhysical violence, Among these cases, the
Government have net tried to enquire and
punish the people even in a dozen of such
cases, This is the tragic situation of law
and order and their administrative ability
in West Bengal.

There is the Kara Raksha Samiti, Ask
your fricad Mr. P. R. Das Munsi about it.
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A number of them were mercilessly beaten
and killed in Midnapore Jail. Boiling
water was poured on the bodies of the
Naxalites. This created excitement and
provocation. These are all matters which
have to be gone into. About 35 of them
have been killed, some of them with lathis
with t0oos. Not a single case has bern
there where the prisoners had anything
more than a sickle and a rod. Over the
Jast two years, things have been
happening in West Bengal, and this kind
of thing has happened in seven or eight
jails. 1 want to know from Government
whether there has been any single instance
in the Jail where any Naxatite prisoner
was in possession of any fise-arm, whether
even in the Alipore jail, anyonc had
anything more tham a sickle and a rod,
I want to ask Government why these pri-
soners were beaien to death by lathis
was there no tear-gas ? Ixud the police
not have lathis ? why did they use fire-
arms on them ? Why did the police wardens
use fire-arm to hill them outright ?

After all, they were under-trial prisoners,
It had not been proved in a court of law
that they were real criminals.  So, they
have right to be treated not as criminals.
Again, they were not habitual criminals.
They may be political derelicts politically
misguided people. But this is not the way
to treat them, Some of them are brilliant
jewels of the universities. Some of them
have taken first class degrees in B.Sc,,
BA,MA M Sc etc. They are jewels of
universities there, So, they should not be
treated as habitual criminals. You cannot
bent up hundreds of young men who are
brilliant jewels of the universities. They
may be Naxalites, and they may have been
perverted and misguided. But this is et
the way to treat them.

The hon. Minister should have given a
reply to this question, but 1 am sorry he
has mot given the reply ; pecrhaps, he has
not seen today’s paper. After the incident
of 16th May, Mr. Gyan Singh, the Minister
for Jail in West Bengal instituted a com-
mittee witls the Chief Secretary, the 1G of
police and the 1G of prisons and Deputy
IG of prisons as members. The hon.
Minister says that he will go through the
report and he not studied the report yet.
But one of the members of the committee
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has said that he did not konow that he
was a member at all, and there was no sitt-
ing of the commitiee and no member
had been given the notice of any meeting
at all, and therefore, that commitiee was
not duly constituied, although it had been
announced. I want to know whether Govern-
ment are going to institute a high-level in
quiry with the assistance of the officials of
the Ceantral Government to go into the details
of the jail administration and also the
behaviour of the wardens and the attitude
of the Kararakshi Samiti there and whether
they had any complicity in this, 1 also
want to know the circumsiances under
which they were compelicd to use fire-arms
without using only lathis and tear-gas.

Thirdly, I would also like to know
whether the police H>fficers who have failed
to maintain proper administration inside
the jails will also be taken to task. Fourthly,
I would like to know whether Government
are going to give some financial aid to the
dependents of those persons who have been
killed there ? This Government had been
forewared for the last three years, but the
prison administration did not pay any heed,
and that has resulted in these tragic
incidents involving the killing of so mainy
under-trail prisoners.

SHRI K. C. PANT ; My hon. friend
has advised us to take socio-economic
measures (0 get at the roots of the problem
of Naxalism. Earlier, I had iried to put
forward this point of view also along with
the necessacity to maintain law and order
but another hon. Member took objection to
it. 1 entirely agree that socio-economic
measures are nec.ssary to accelerate the
economic growth of West Bengal and to
relieve some of the pressure of poverty.
During President’s rule as my hon. friend
knows, we enacted a very significant piece
of legislation in respect of land reforms.
He also knows that we undertook...

SHRI SAMAR GUHA :
been done to implemznt it,

Nothing has

SHRI K. C. PANT ; We also under-
took a major programme for the develop-
ment of the Cilculta city and organised

the CMDA. These arc two sigaificent
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measures ; there were other measures also,
I do not want to burden the House with
all the details, Various steps have been
taken by wus during President’s rule in the
past, and then the Government that followed
followed up those measures and now also
our emphasis will certainly be on develop-
ment as well as law and order. I can
assure my hon. friend of that,

He has asked me about the justification
for the use of fire-arms., I had recounted
the facts in full detail.

SHRI SAMAR GUHA :
not use tear gas and lathis ?

Why did they

SHRI K. C. PANT : He can see from
the facts that a situation was created in
which fire-arms were used. He can visualise
the sitvation himself without my comment-
ing on it.

SHRI SAMAR GUHA : This
is not the only instance. There was the
Dum Dum j~il incident, Siliguri incident,
Berhampur  jail incident, Presidency jail

incident and so many other incidents,

SHRI K. C. PANT : But this incident
pertains only to this jail, one jail incident,

SHRI SAMAR GUHA : He has to
look at the whole thing, a total perspective,

SHRI K. C. PANT : It is easier for
him to look at the whole thing. He does
not have to answer questions; he has only
to ask them.

He took me to task for not knowing
about the Committee formed by the previous
Government, He himself mentioned that
one of the members did not know what
for he was a member of  that
committee. If one of the members himself
does not know, have I to be blamed for
not knowing about it (Interruption).

He wanted to know if we would appoint
a high level inquiry into the jail administra-
tion of West Bengal. As I have said in
reply to an earlier question, v.e shall see
the report of the committee that has
already been appointed and get at the facts
before thinking of appointing any other
commnittee,
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He asked whether we would take action
against some of the policemen, wardens and

soon, Yes, only if they are found guilty.
otherwise, there is no question of such
action.

SHRI SAMAR GUHA : What about
financial assistance to the dependents of
those who have lost their lives 7 They
were under-trail prisoners,

MR. SPEAKER : He has asked so
many questions that it is not possible to
remember all.

SHR1 SAMAR MUKEERJEE (Howrah)
The statcment made by the hon Minister
is to prove that the aclion taken was
justified. 1 want to draw his attention to a
report which appcarsd in the Hindustan
Standmrd on this jail  incident. It s
stated

““In the free fight that some followed
the wardens were reported to have fired
indiscrimmately at the prisoners™,

This is the method applied in the case of
the Dum Dum jail incident, the Mudpapur
jail incident, Berhimpur jail incident and
alsa some other jail incidents.

These are not isolated incidents, This
murder on a mass scale of under-trial pri-
soners  started under President’s  rule.
You must constder the entire timing. In
1970, afier the imposition of Piesident's
rule, the regime of the Congress, this is the
order which has been established. Tnis is
not in isolation of what is happening
outside, particularly in West Bengal.

In the same report, there is another
portion which cays :

““The brother of the I'si named who
has been beaten by the warder, Po'tu
Bhattacharjee, is in the hosputal,
seriously injured. Another under-trail
prisoner was shot dead on Friday while
making an abortive bid to flee [rom a
prison van on the way to cowrt,”

Inside the prison van he has been shot
dead.

This is not a solitary incident, In
West Bengal this has become a common
thing, besting to death inside lock-ups and
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shooting to death inside prison vans,
People are lined up against the will and
shot dead. Defence workers staged a
demonstration some days ago, Four of
then have been shot dead.

This has become the order of the day in
West Bengal, and this is done consciously
in order to elmnuate the opposition forces,
and wheneve: there is a clash and the under-
trial prisoners are kilied, some story is
spread.  Just now the hon, Munister spread
a story that some political parties were
behind this and were  interested in getting
the prisoners killed inside the jail because
they ate being attacked by the Naxalites,
By spreading thcse slandors and false
statements, you are giving cover to all these
actions and you are jusulying your politics
of murder,

Innumerable fac's have been supplied to
the Central Government and the llome
Ministry to show that it is the action of
the 1uting Congress Party to cncourage a
section of the Nixahtes and anti-social
elements to scrve their political motives #o
that they can bevsed apamst our party
and that our leading and nnportant cadres
arc being physically el-minated.

This politics of physical elimination of
the oppostiion forces has become a dan-
gerous thing n West Buengal politics today,
and it will not renuun hmited to West
Bengal alone, because the ruling class are
feching that becavse of the heavier cconomie
burdens they are imposing on  the common
people by higher taxation and by encourug-
ing nflation, by 1ing prices, allowing the
emuployers to close factory afier factory and
by the inctease of unemployment, there 1s
bound 10 be giea'er resistance by the un-
employed and the common people,  That
1s why today 1n West Bengal the police,
C. R, P, the Border Secunity Police, the
Industrial Security 'orce and cven army are
being used to suppress the democratic

movement,

Repeatedly we have drawn the attention
of this Government, and in each case this
type of statement has been issued by the
Government. The hon, Minister was
accusing comrade H. N, Mukherjee because
he did not express any sympathy for the
warders, but there has not been a word

———
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of sympathy from Minister for these who
have been murdered. This makes it clear
that the present Government is pursuing
this dangerous line to eliminate all forces
of opposition by murders, and ihis is
rinding expression inside the jail as itia
finding expression outside also by this type
of brutal murders. That is why I want to
know whether this politics murder will be
stopped or not.

If the ruling class does not stop this
and only stout that the law and order
position in West Bengal is in danger and
simply hold a conference of the political
parties the situaticn will not change.
So, the Gavernment is fully responsible for
this type of action, and from the state-
ment it ia quit clear that the Government 1s
not at all desirous of changing the situation.

That is why 1 want a categorical answer
from the Mnister whether they are pre-
pared to change this state of afluirs. In the
past cven if a prisoner tried fo escape,
usually he was shot at the lower part of the
body ; particular care was taken so that
he was not killed. 1n toduy’s condition,
that is totally absent. If scme prisoners
attempted to escape and firing became mnecs-
sary, they could have fired atthe lower
parts, disabling them from escaping. But
that has not been done ; they shot purposely
to kill the under-trial prisoners, This bru-
tality has reached such a stuge now that
unless the Government changed its policy,
there is no end and this will not be the last
in the series.

‘That is why we want a categorical reply
that things will be changed and other
methods would be applied if there was any
attempt to escape from jail,

The Bankipur cenfral jail incident appear
in the Press It has been stated that one
man dicd of suicide but the prisoners
resented ; they say categorically that that
man had been beaten to death. There was
a similar incident in Tihar jail in Delhi ;
they say it was acase of suicide but the
magistrate gave the judgment that it was not &
case of swcide, and that the person con-
corned was beaten to death inside the jail,
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We have the experiencs of insige jails
and we know how the jail administration
deals with prisoners. They are devoid
of any human feelings, That is why a
thorough enqniry is necessary if the Govera-
ment is interested in changing the situation,
They must change their politics of murder,
They must adopt new methods so that this
is not repeated.

SHRI PRIYA RANJAN DAS MUNS]I
(Calcutta South) The Kara Rakshi
Samiti is patronised by the CPM. If there
is an enquiry that should also be enquired
into,

SHRI K. C. PANT : 1 am net sur~
prised that my hon, friend has in the emd
referred to the politics of murder. It is
an amazing statement but it fits in with the
approach of his party, He reminded us
all the time of what is happening. Without
going into detailed history, may I remined
him that the entire escalation of politics of
violence in West Bengal owed its origin to
the taking over of the administration by
the UF Government in 1967...(]mfnqp-
tion) May 1 rem nd him that many of these
misguided young friends who are known as
Naxalites are an offshoot of the CPM,
whom they could not retain...(]mermp.
tions).

MR, SPEAKER : All sorts of charges
were made and they have a right to reply to
them, Why should Mumbcrs get impatient ?

SHRI K. C. PANT I agree with
him that there is violence in West Bengal
today ; there is terror and there is blood-
letting and we on this side of the House at
least are depressed and pained by this
sight. I should like to ask him : who js
guilty of this violence, killing of judges,
bomb throwings and (rouble over examina-
tions in schools ? Who is responsible for
creating a sense of insecurity in this part ?

13.00 hrs.

AN HON. MEMBER : You are res-
ponsible,

SHRI K. C. PANT : Those who pro-
voke violence, those who preach violence,
those who propagate violence, those wha
abet and support violence —they are res.
ponsible. Let anybody who does not support
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violence stand up in this House aad tell
the country that they do not support
violence. Then alone is he in a position to
to point an accusing finger at anybody.
(Interruption)

AN HON, MEMBER : We are not
hypocrites.

SHRI K. C, PANT : Ah, then, the
cat1s out of the bag. (Interruption) 1
am glad you are not hypocrites. Come out
with it and say that you do not support
this violence.

SEVERAL HON. MEMBERS rose—

AN HON., MEMBERS : You have been
sheltering them. 1t is your party. (Interr-
uption).  Your party is killing the pcople.

MR. SPEAKER : Why do you lose
your temper ? Why don’t you listen quietly
to each other ? They have listened peace-
fully. Who don’t you have patience to
listen peaccfully 2 (Interruption). 1f you
want to have a debale, then there is no use
getting excited,

SHRI H. N. MUKERIJEE The
Minister has thrown a challenge about vio-
lence and non-violence, If there is a
challenge to be discussed properly, in a
parliamentary forum, one should do so.
Violence is a fact of life, a sociological
phenomenon, and nobody is going 10 1ell
them that violence is ruled out. Look at
Bangla Desh; look at VietNam or e'sz-
where. How do you want anybody in poli-
tics 1o ahjure violence ? What do you
want them to do? Do you want th m to

put on sack cloth and ashes ? (Jaterrup-
tion).

MR. SPEAKER

: We do not want
violence here,

SHRI K. C. PANT : We want you to
pt the quences of viol

SHRI H, N, MUKERJEE : You are
in this game ? Do you rule it out ?

SEVERAL HON. MEMBER : You
aro in the game ? Do you rule it out ?

SEVEREL HON, MEMBER ; rose—
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MR. SPEAKER : Order please,

SHRI DINEN BHATTACHARYYA
(Serampore) : You are the murders; and
you preach non-violence. ([fnterruption)

SHRI K. C. PANT : My Hon. friend
Shri K. C Paut; My hon, friend Shri.
Mukerjee was accusing us of shooting down
the Naxalites in jail. (Interruptton).

MR. SPEAKER : Will you please sit
down ? Kindly sit down,

SHRI K. C PANT : He was accusing
us of shooting down Nuxalites in jail, and
then he was aecusing us of using the Naxa-
lites against the CPM for eliminating
them politically,

SHRI fI. N. MUKERIJEE : I have not
said that,

SHRI K, C, : 1 am sorry. 1 meant
Shri Samar Mukherjece ; not Prof. Mukerjee,
So, there is a coafusion there. How can
we be killing these Naxalifes and using them
against the CPM at the same time ?

SHR1 DINEN

BHATTACHARYYA ;
That is your party.

SHRI K. C. PANT : If he thinks
coolly about it, it is obviously self-concra-
dictory. He again, as is customary, said a
few bad words to denigrate the forces of
law and order. 1 cannot understand this
attack day in and out on the forces of law
and order, wheibher it is the BSF, or the
Army or ohers, Wil my friend co-
opera'e in creating conditions where we do
not have to send the Army or the BSF into
West Bengal? We wou'd be very happy.
But so long as conditions of lawlessness
exist, it is the duty of the Government to
set the conditions right and create a sense
of law and order and of security in West
Bengal, and that is duty which has been
imposed on the Governament by this Pailia-
ment and by the people of this country,
and we intend to discharge that duty.

sit v fag Wro (wfzer) ; wdiwR
giga, argwt  fafaed & swedY fafred
WX g ¥y Mfreed & fgarg
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g afsaag ) foee gtuar g faa
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PAPI RS LAID ON THE TABLL

INDIAN 1LLLGRAPH (111 I} AMDT),
RULIS

THL MINISTtR OF COMMUNICA-
TIONS (SHRLH N BAHUGUNA) 1 beg
lay on the Table a copy of the Indian Tele-
graph (Fifth Amundment) Rules, 1971 (Hinds
and English versions) published 1n Notufica-
tion No G S R 799 m Guz.tte of India
dated the 29th May, 1971, undur sub scetion
(5) of section 7 of the Indian Telegraph Act,
1885 [Pluced 1 Library  See No
LI-653/1}

NOTIFICATIONS UNDIR ALI INDIA
SERVICES ACT

THL MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) 1 beg to lay on
the Table a copy each of the following Noti-
fications (Eltnd: and Enghsh verstons) under
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sub-section (2) of section 3 of the All India
Services Act, 1951

(1) The ladian Administrative Service
(Recruitment) Third  Amendment
Rules, 1971 published 1n Notifica-
tion No G S R. 90 1n Gazstle
of India dated the 26th June, 1971,

(2) The Indian Police Service (Recruit.
ment) Third Ameadment Rules,
1971, publish:d in Notification No
G S R 98] in Gaczette of India
dated the 26th June, 197}

(3) The Indian Administrauve Service
(Frrgenty Commuissioned  and
Shoit Survice Comn.issioned
Oftficers) (Appomtment by Com-
petiuve Lxamination) Regulations,
1971, pubtished n Noufication No
G S R 982 n Gazette of India
dated the 26th June, 1971

(4) The Indian Police Survice (Fmer-
gency Commisssoned  and  Short
Seivice  Commissioned  Otficers)
(Appointment by  Competitive
Lxamination) Regulations, 1971,
published 1n  Noufication No
G S R 983 m Gazette of India
dited the 26th June, 1971 | Placed
wm Ly ary  See No LT 654,71]

NOTIICATION UNDER INTIR STATEC
¢ ORPORATIONS ACT

THF MINISTIR OF STATL IN THL
MINISTRY OF HOML AF1 AIRS (SHRI K
C PANT) 1 beg to lay on the Tablea
copy of Notificstion No S O 2197 (Hind:
version) published 1in Guzette of India dated
the S5th Jun , 1971 containing coingendum
10 Hinds verston of Nouficaon No § O,
1304 died the 28th Mirch 196), under sub-
section (5) of section 4 of the Inter-Siate
Corporations Act, 1957 |Placed in Library
See No LT 655/71]

ANNUAL RLPORIS OF I C. A. R.
AND A STATEMINT RELATING
THERFTO

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI



